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ALFLE. 964().—FvalT TLHL, Feald TTA 3f¥ qa7 F¢ tafaaw, 2017 (2017 F1 12) Hr
T 17 % AT 9f5q 9T 53, Tahigha q1 3fiT #ar F7 Ataf=aH, 2017 (2013 F7 13) i T 17 &7 a1
18 qAT T TST-87 T AT AT F ATATwW, 2017 (2017 FT 14) ¥ €127 21 G Tacd ATRAT FT TART
Fed gu, et e aardt 8, ama—

1. TTEreT AT ST TW,—= = =t 7 |ferg a9 |7er 3w Far 2 [Afesy 1 Ffoew fAam, 2017 21
(2) ¥ 3H ATE &l TG I ST eI T ST | SATEAAT FIT AT H2

2. IRATITE.—(1) (F) “IITAFT” & IS, TT FT ATSA TAFET, T T A@T 37, Fod I
[ ST HTHT [ dTS 3T HaTerd TSAT & T@ihe TR SATHIT &;

(@) ‘A" F FET e ATE ATAHAT, 1963 F Tefie MSd Fki T IR [ ¥ AT gk are
AT 2;

(M) “FTHRR H Fe T LR AT
() “TATE F TAT” F TAYE FT H TAT ATHIT &;

() “Toedpa =afw” & var saftw a8, ST FeT A7 3 Jar 7 afaf=ry, 2017 i arr
25 % arefi Thoredied g, fheq =8 steavia fAfre qg=rme |t arer saf<F 981 2l

(@) RO ¥ = A g a1 39w qdfiT AR a1 seren & S F o smtem wE R
AT 2

(®) “TST AGTHRA AT | G TAq T TEHTE G TAT ST oraiehe ITiasrTr s &;
4552 GI/2017 1)
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(3) T FT ASA IHAFET” H HA{qq 7T FLHRR (AR g 747 At R oy v
FETETT TR AT &;

(2) 37 9I=aT ¥ Ul F ST =9 [IE § 9qFq g o7 aRArud 8t § fheq Haidg "I T HAT F
srferfaT®, 2017, THiFd AT ST T4 FT Araf=aw, 2017 i §9 TF-417 /IS 7 47 7 Afa=aH,
2017 § wfeaArioa &, aet oref g0 ST HHeT: I AT § 39 5l

3. et & st &9 & S5 —

(1)
(2)

AT ST AT HT qedh HeATTaTE TTEHRTAT Hl TAdeli+Hh &9 § e Iiud H:

- (1) # 7o fAfEe foard fReargam seqa i s

(F) =T Rdret i Tom ®§ 37 AT & 25 A J& SEH 7T S #ar w7 feae ot seqa i
ST §; 3%

(@) IT-ATIFT S F AT F Haterq ATE T I §, AT [LaIet hf g9 §, Teraad! e
9 % 25 TFqEL T

Tf 39 9TE FT 25 TG FT ATHTI & a7 NTTE T SAGH19T 6 TATT TIH F1 Qa9 T AT ST

T FE 3T % Afe FFavelt wred w3 # aRE a@rs Sl g, af aaqare =aerd RAreE & g
ardrE 7 Fg7 =R s i afe fdew F o Gaeft G & wee i Sl g 9 S
TAYE T TAT | Ha(aq RUTE F Taqare 911 S

THIFT FC HT heald (THIHT ) ST TS (TST F:X) F T AT H1 T (THIFT FX) 3T Feai T (T
TT-87 FX) F = TRA-377T i G i Rard—

(1) =T (TR F¥) 3T ST (T FX) F S T Feal T (Tohihd FY) 3T Feal T (T ToT-807 F7) 6

= foFu S arer fAfaT F siaor F gefaa s q1er 37 "ET F Sead g, YoAE o 3T 1/
TST-8 % TTFRTAT T T&7, gt gaerea 01.01 & sheadt Tadiua-01.12 % § Aergar
TS STOT—

(F) =T SHTadt TETA-01.01 §, 7% o7 F forw wriees g@tra e S F5=0T 9 siw
Fat w7 Afafad v grr 53 & gefda o7 F Aqrer @i Far w7 atafaaw (G z T
TETT TS AT 3T AT T ATAIH Fgl AT &) HH TST-&0 qTe UF HaAT T ATAIHT 6T
FTRT 21 $I¥ T 71 i qaT FT AT 6 g7 18 F AqEN TAT & ATA-STI0T *
T, el (THIFT F2) H 5T (T H2) AT Feal T (HF TT-807 ) & AT FAwqQ: i
THIFT AT 3T FaAT 7 ferfa=r it oy 17 § 747 Iqaterd Serarsr & o7 weaid (Thihd
FY) T (ST ) AT Fea T (FH TST-85 ) Fl AT g1 ATeAT FoF T F HAf AT @ (F)
¥ fAfde sty safdw g,

(@) =T Sadt Tadea-01.01 ¥, afdy g=ar ¥ gefda Tsg-am AT T@q areft qrfas fore
AT 5 —

() w=T Sregdt Tadua 01.02 &, 57 AT T TST-47 F UF RS sAeat B g= S
FETT TS AT TAT FC ATAAIT 6T 1T 53 A TATRATT ST AT 3T 4T 7 syt =am
T TST-1 WA 3T TAT T ATAIT AT g7 21 (39S HaT f@aaeeh grer Id-39390 q9i24q),
TIT ITATET, H ST FT AT T TF-E FT 30T Fxl T FT o TATE FY TAT F ThHIFd FC F
FTire T TR T )

fooqur . FT F F TG T TAT F AT ST FT AT HF T4 FL F AU FL AT H VA
THIFA Y T AL FAA: TET ST THETS 1.01 3 2.01 F &a#9 3 H FrTam SITuq,

(i) TET Sfruadt TaETa-01.03 &, TT AT H TA-A47 & UH WS FT sAwAr B g SR
THET AT 3T F97 FT ATGHET A 9T 18 § ToT ITATHT 15T FT AT T TT-817 FY,
TFoTefa, % Trfaed T qETATSIT AT 8l

fooqur : vhiFq ¥ F TS W AT ¥ Hawd 9T FY 6T ToF-847 F K AW TET ACHE
TS 0.01 3 TIET 4 H ForTaT SITUAT;
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(iii) TH TrESRT st a1 s safeat B gt S Retorfed qmet § whidd w7
FT 9T FaT 2 3T 39T UAIFd FT B THIFA A ST AT FT ATHIT B g™ 17 F
ST % TAATT HIAATST AT ST &i—

(F) WWW—OLM H, o TS AT §F TT-497 % U TRIELia sAhdl it g1
Rregiv =9e #aT faaea feawer af2d smas sae-asaa Ta™ q6taq ST a7 99 TO5T-47 &
FRAT AT THRISAT AAAT 3T weararel & a1 Sregia Fafa Fo g a1 2 *
WW%&WWW(@'{@E F1 yer & €, =9 el 78 v arer 3 =i off
T g Foeeh a1 Tohisha Y e T 39 B

Teoqur ;<o Eawolt & T57 FT AT §F TT-4F Y AT FRT FL 6 T § AT g a1l Thiha

FT % AT FT FHT: T SATTGST TETT 1.01 3T T€9 Sugdt vadiuer 2.01 F &7 5 § goraw

STTUAIT;

(@) TR STUHEr TEEUA-01.05 H, 77 TT AT §F TST-407 % UH Toredishd =atndl i g1
Sl o7 % wafhT Faa et a1 sfardt F2arar a1 f&foe ag= Hear arent i
S-S yaTT T 2

fooqur : =g foaeoft & U7 FT A1 T TST-87 ST UHFT T F G T 6 € § Girqriorg B

ST ATl ThIha ¥ T 1Y FHT: T SATCHET TILITA 1.01 i I€T AUt vadigs 2.01 FE1
o TIE 6 H AT ST,

(M) w7 SHUEer TEerua-01.06 &, =T TST AT §F TST-8F F UH IS hd AhAl 6l AT
Sregia UHY sfae-TrseftT aras wara fhu € e forw s e 6 sogr &7 3T |7t 3 |aET 7
Afef==w AT =T 17 ST TsT AT 3T HaT FT ATAIR ST T TsT-807 AT 31T HaAT FHiT
srferfRem T oM 21 % IS F AT AU A AT 9T g A1 S v w7 T e
FETAT Ha T T 3T TAT FT AT T 18 T 3T €T (4) T TT /I < a7 F¢ Atz
H AT IUSTAT FATSITITT TR T fAshed FA & FHTL0T THTST gI TAT & AT RIFHT ThiFd FT FT
TATE Y VAT TSTE A TF B & LT THT 2l 4T g

foroquy ; =z FEeft & TS T AT T T8 ST FhT FE R T H AT g AT Uk

T F T R FHT: TT SATCAST THATA 1.01 30X T€T Ut Tgdiue 2.01 F w87 7 § 90797

ST,

() TR SHTHSt TadUa-01.08 ®, UH Torediad safhal it g1 Rregia Thisd AT &Y 4T T
stz T g 17 F1 ST-aT (1) F @ (F) F AT qeAfeq wew A7 7 -7 H AT
& €

ooy ;= FAEeft & TS #T AT S TT-87 T ST FAT T K T H AfaAriora g arer vhrha

FT F AIE T FAT: TET SACAST THAUS 1,01 X T€T STuadt ugdiwe 2.01 F w87 9 § 91797

STTUAT,

(3.) T SHuadt Tadiua-01.09 #, frt w7 a7 @9 Tow-a § quEA (FAIS(9) FETET AT
fafere ag=T g Jat #F gt

Teoqur ;=9 Eawolt & T FT AT §F TT-4F Y AT FRT FL 6 T § AT g aTel Tahiha

FT F I F FHAA: TET SNUHST TEETS 1.01 3T 767 SHuadt TadAwer 2.01 F w87 10 F goraw

STTUAT;

(7) =T SUEdt THETe-01.10 H, FFel 57 A7 7o Tsm-a= #H UH ASEIFA AwRAr B g=r
Sgie UH sraTq w21 59 9% 399 T T3 &7 ST AT 3% qaT FiT A= it & 17

T TS ATA 3T FaT F2 ATATIT T T ToT-87 AT 3T FaT F2 ATa=aw Fir gy 21 F
TAT IUSTET AT o & H =Fi0a 63T 37 81

feoaor : == foEor & T F AT AT ToT-a F AT FET FF T H AAFIS 2 AT ThFT
T F I HT FAA: TET SHUFST THETS 1.01 T T&T SUESr TaEw 2.01 F &aw7 11 § georaw
SITUAT;
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(®) &7 Suadt TaATa-01.12 #, =t o a7 @9 wow-a #§ vy WRedwa et i gt
TS ie Tahiha T T2 SATS & AT 647 §
feoqur ; =1 fAawoft & 757 T AT H TST-87 T ST FHT T F TG H GIAATST g1 AT Thiha
T o FTL T FHT: TET TTTHST TAEU 1.01 3 T8 STuadt vadiuer 2.01 F #qe7 13 § F91797
STTUAIT;
(iv) 9&T SHUEdr Tadiua-01.01 # dafdy gaar1 ¥ gafdq sSuadsneud-ar, Tsg-a7% 4 vt
eaterteg foaret &1 off a¥ § U a1 A ST Suterd grRm—

(F) TET HUEet TaATa-01.07 &, T w57 71 @9 wo7-a7 § vq odga satar f g
Rreg e UH siaesAT afras Y& o0 g 59 9% 399 #F Teraad] [cdid a9 & Haa? & &iq
T ATLHT & AT Haed THIFd F¥ T TAE FT TAT Fo T AIA T AT F:2 AtertaaeT v ey
16 FT IT YT (4) AT TT T 3T AT FT FTATTH AT T -8 AT [T qAT F:X
FfafAaw it a7 21 F AIER ITASH T2l ¢ ST IFq THIFHA FT ThHiFd ATA T qAT FT
srferferare T g 17 % stefis wfaanim BT ST 8

ooy ; =o REwoft & Tro 3T A1 O ToT-47 Y A FET T F T § AT S AT Thiha

T F T hT FHT: T AT THAU 1,01 X T€T STuadt uadue 2.01 F waE7 8 § F91791

STTUAIT;

(@) W= Sfuadt tadtue-01.11 ®, ol w7 a1 &9 vov-a7 § tH doedng st f g=
Sregiv UHT s aTa 6T 21 59 9% 39 e T Io8F TETqadi (oo a9 & faas 7 & 3q a6
AYAFT YT BT ¥ TH THY, Hacd UHIEHd FT 9T TAE FL AT H3T AT ¥ FaT FT
sty Y 9T 16 Y IST-TT (4) T 7T /A 3i¥ FAT T ATATTH 3 T ToF-8 7TA
S FAT T ATATRTH FT 9T 21 F ATER U el 8, AT IFq Haed Uhighd FT Hl Thifha
AT A TaT w2 AfrfFaw fir o=y 17 F srefie gt G s 81

Teroqor : =w FAraoft & w57 2 AT S TSA-G T ST FRIT FT AN TATRIG 6T ST a1l THFd F:T F1 910
FHI: T€T STTTFST THETS 1.01 TIT T€Y STTAST THETSA 2,01, T1 F #8712 H 90797 ST

5. F1T (THFT ) TIT I (Fea 1T FX) F 9 Thgd F€ H TA-STINT 9T TATS i Rare—

TEY SHTUHET THETUA — 02.01 & SHuadt Tadius — 02.02 #, =t fafore 7w #, F=h=/vfiga
) TAT Feal T (Fesl T ) & = AT 3 siqeor =31 v e &

(F) TET STUHET THEUA — 02.01 H TSFA A AqTate Fd g0 UF ATHH qHhd [Aaeoft,
e et AT i Far w7 Afafamw i ar 53 AT vHhiET A1 T qar w7 e fi
T 18 H 7T ITSTAT Feeh T (THIRT 7)) T Fval T (Fea 1T H7) AT THH fAod o6 19 wreorg
%sri%r STINT & FHTILOT, TAT THIFT AT AT FAT FT AT T a7 17 § Fo1-306taq

FET (THFT FX) T Feald (FehT F2) § TATSAT 6 FT FIRT 6 T aTAT Fef (0 |
Wwﬁmﬁwm

(@) =T STH Taeua-02.02 § ArreE RAre, [ed vg wRwdga safeat fi =1 satate
g, Frgie Tehiehd AT S HaT FT AT e & 91T 18  oTefiT TAT IS TAq UHIFd FT F
T Y T 8 Fea 1 FT 6 A FT GHTIIS TSEEsha 6T 2
feoqur: TfiFd F7 F TAYE T TAT F HIT Fea T FT F G090 TET SAHEr T 02.01 F & 4 F
FITTAT SO
6. HIT & Haier ® I T T THiFa ¥, Tacd THdTet T TAT Mo s F & forg A7 it 18 iy
F IR (F T F) TAT ST (TST F) AT e 1T (T TST &) & 1= w9 3 gaifeg Rad . —
e fafree AT F IR0 TAE TS TAT HH TST-89 6 T AR & A T agaAT TAT THFd Y
TAT I I AT T TS TAT S[HTAT, AT AFHATT 19, STTAT et T AT AT i AT il &7 79,
TR 107, g1 112 TAT 91T 138 ¥ HaTerd T o 1T AT A HaT FT ATAHIAH TAT HH 5T AT
ST FaT F Aty i amr 21, s forg e arer 3w "ar #7 srfafaaw v g 17 i 379 (5) 37

T[T | UF HAT HT ATTTHAT TAT T TST-17 AT 3T TAT HT ATHAT Al T 21 F ATHL IALE FT
IT ST Tl @ TAT IHA UHIFd AT AT FaAT FT AAHIA 7 a7 17 % AT IFq THiFa 52 0
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TTST TR ST €, ® 7o Suefara srdfier wreer e 3 forg srar Y € wfer F e 7 favft yew shread
TEAUS 03.01 § ey Tadivd- 03.02 # fFeT &9 T 9t SToefy -—

(F) 9T S wEerue 03.01 & UF ATHHF TF-a qHiha Eraveft Sad vhiga #2 sfw 39
U ST 37T HIA % & | FEAT T T TAAT AhaATRr 19 TN RIS Feed % forw S it
T Trfer et T T (TST ) AT Fell T (HF ST F) TAT Feai T (Feald HT) o S TATT
T ST B

(@) =T SHUELr Taeiuer 03.02 & T AT §9 TqST-47 § Toedrha g sathal it = e
HINTT o ST U2 AT TAT IH T A Aled Uehihd Y il TEAT 61 TS &, AT ThaTal 1T
AAAT FealT WA 3T AT FT ATATTT A7 &7 79, &=T 107, &=T 112 TAT &7 138 3%
Tera TS F 15T WIS 3T WAT T FTATTTT TAT T TST-87 qTel < Far F:7 sAfarfaza i
gTRT 21 | TAT IUSTAT ThiFhd AT T FaT F7 ATAHIH F Aefi srfier wreer w7 & forg
Trfer ST T T )

7. ThFT T f afdr, Sed vem F v # Ryt 98 € 996 & 97 39 TR F T1E w1 I Fqa8T
TR FT TZATT Tl gl Gt §, & Frald (Feaid FT) AT TT (TST FX) IT FealT (9 TT-8F FX) & a9
THTSI & ey & R —

TeAF TSF TAT T TSA-27 T BIH STUHT THEUA 04.01 7 SOUgdT wadius-04.03 & =7
(TTST FT) AAAT el T (T TST-87 F) TAT Feal T (Fea 1T FY) F = TAT0q 7T T ATer Uhiehd 7
ey H fFEer e yere SfuT w2 giin—

(F) 9T ST THEUa 04.01 § v faferee 719 % W v &6 @ o9 vhiega w2, S
T&TT o TATH T AT 81 21 9T & IT UAT T&TT FLF Tl FT <6 6l TgoT dal af
T 8, F THIFd AT T FAT FT ATATATH FT 9T 17 i STIRT (2) F Tiqsw § 747 Iqaterd
THIFT FT o T (T FY) AT Feal T (FF TST-807 F7) TAT Feai T (Fead F7) § TATST FT
LTI T g0 TF HITHE TsT—ATE TH T [Sa<o-u;

(@) T&9 STegd Tadius 04.02 § UH TSEdga st 1 =1 S whihd w7 v
T & Fores Hey § e =R g ST % T R AG4Tr A8l fRAT S "Rt 8 i o
THIFT AT 3 TaT F7 At £ gy 17 1 37 97T (2) F Tgd TqF & qefiT 7w
EREIEGREIECRERIRCICIES

(1) 9T SHuedl Tadue 04.03 § Uwtd &6 T UF vdhehd #2 & fawor SEd 0q a7
T TR T TZATH Tl gl Tl 8, ¥ IEaT Tehisha /T ofi¥ Fa1 7 ferfazs v gy 17 6
ST (2) F L TLqH & FLIT TAT ITATET TATSA a7 AT 8, 37 78 s arfis R
ZOMT ST el a9 STFq@? § Yo il STust|

8. 7@ & wwrfora whitga &, S are & afier T fRar mar &, F F10 F=0a (Fea F3) T9T 57 (T
) AT Pl (T TS-E FX) FT TSI 0T ST ATAT T F FefqT 6 Gorg § RqIE:—

T TT qAT HF TT-83 5T T8 SIUady Tadiwe 05.01 F Shuedt tadiua-05.12 ¥, et oft
AT & I, 09 & TATST Uehid w2, S 918 § THiFd AT 3T JaT 7 Arerf=as it &y 17 H IT&mr
(15) ® =77 ITSTAT o SATATE QT < TIT TAT §, F FET Feal T (FealF H7) TAT ST (T5F H7) AT Heal
(5 TTSF-81 FT) FT TATIOT i1 ST ATAT T H FEIdT % dag (e = 7 &Faor 7&=qa Fied ain—

(F) TET Sugdt AT 05.01 § UF AqTHE ToF a1 quihg Fawor-a, Sed swamaret g
& o T wehiEd &Y, e qgel &1 wAThra e 3T =T 8, g S a1e § weR 77 #liY
F Tt yrarem=t % Freor et safra & arfue 7 f&Fr T g, % Freer e Afoss are |,
THIFT T T AT F AfAfa=aw £t gy 17 6t ITemT (5) § TAT IUSTAT F A Fea T
(e ) TAT ST (TS F) T heald (T TST-87 FT) KT TATAT 6T T AT 7000 §
Ferdl T AT ;

(@) TET SHuadt Tadue- 05.01 § &7 T2 IRl & qae § Tog-a1¢ f@Fawor gor areAt qriees
e Ay & —
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(i) UH TSR FLaTarel =l ol (Segl AT STaT HaTsl AT Sl Fqe-Trssiid &
ToRaT o7 ST I3 TAhIha ¥ T Tehishd HTeT 31 AT FT ATARIH 6T 9T 17 HiT 3T-9TT (2)
% UGN & AT TATSA HT [IT TAT AT FAIh el AIA AT HAT FT ATAIH, 57
AT AT F ArATw T & 17 TAT §F TSA-207 | 3T AT w7 ATA=IH7 AT er 21 %
AET T VST AT &l 0 qgl a7 T FL <FaT, 5" 918 § Fead 71 3T qar w7
Ty q7 Haferg 1T F AT 3T a7 FL AA=aq T 977 20 TAT 34 (AT HF TeT-25
AT S a1 w2 AfAAzTT i 4T 21) § To97 IYEtad, IFT Tl & oy #3 qrarst &
YT AIE AT TAYE AT HAqe0 TAF A1 ST 367 ST FT07 FH &1 IT3T 9T, i STt
TET ST Tadue 05.02 § & SToafy

faroqufy: T57r 2 AT T TSF-E FT JAT FeaF FC H THT A T ATAT T FH R AT FT AT TR

sfroedt vadiue 5.01 % F9 7. 1 § 90747 S0,

(i)  T=T St Tadue 05.03 § UF TRredigd Feararst fi =1 Rregia THFd FT 61 F:T
33T AT ST 3T TR F FHT TS FH QAT TAT A7 FATH J@r FAtar St w7 i T
ofF, ROt ¥ TTaT FeaiT WIS AT qAT FT ATATT TAT FATAT 5T F JTA AT qGT FHL
aferfa=m &t & 10 3T 34 (AT HF ToT-aF FT JfAAaw i 4w 21) F orehi= suataa
fRaTaT FeaTarsi FT ToFT Fie S B AT F Fer 918 § " T ofh

TeoqufY: 197 T AT T S-S FT TAT Feal T FE I TAT hiT SATH ATAT T F FldT FT T

T&Y SHTEdt uadtue 5.01 F %9 §. 2 | gortar ST,

(i)  w&w Shuadt adtuer 05.04 § U TREdFa Famaret f gHr Srai whigd T o1 FT
T o7 T 37 UAEd FT FT AT F 3T W17 o971 FAiF v=wr aoedigd sateat wi
F1 TE ofY, Sii¥ et AT 3f7 FAT T ATATAAT TAT T TTA ST FAT F¢ srfarfaa £t ey
34 (AT " TSA-GFT WA ST FAT FT AfAFad i gmr 21) F qefia 7ar Iuafaa
AL IR AR T T A1 STRT TR ST 3 10T T8 § SAhT ¢ 27T ¥ TS off)

faroofy: w7 % AT T TST-EF T TAT Feal T FL AT TAT 6T T FTAT T F Fafd T w7 A0

T SHugd tadue 5.01 F F8 7. 3 § 94T STUA;

(iv)  w&T SHuadt vadiasr 05.05 § UF TRrediad #T ararel #f A1 fSvaid UhiFd FiT a1 FiT
33T o7 37 I TR T T T TATSAT F (AT 97 AT 3T Fex 17 T 37 AT F2 AT
TAT 15T T T AT 7 Aff=am ¥ amrsit 107 T 112 (AT 59 TST-20 JTA S T
< srferfaar £ amer 21) F wefim 7o Suafaa srdier wreered % forg srar Y € wfer qur
I T TS ATTOE TR ST o 70T Skt W7 = 4T off forerek swreor warfora 36 s amer
THIFT FT H FHerdl 6l ST 2l

froquT: YIS AT W TSH-EF T TAT Feal T T F TAT T AT ATSAT T H F2 AT T AT TET

sfreadt tadiue 5.01 F %9 €. 4 § 97T S0,

(v)  wevShuadt wadtuer 05.06 § TH TR Feararst fir =i e serrewatst grr &
T 7 TR ST 3 0T SATSr |fRd Ui Y AT A F Te off ST Feal "4 §ie
AT F ATATAIT 3T TTT AT ¥ HAT T ATATIH T 21Tl 42 377 43 (AT HF ToF-807
HTA 3T FqAT T ATATT £ =T 21) F eI Fomevataa war 1 Afase #7 yerT sarer
afgd arfo| o o =T A7 i ST dr Al A I Fw7 AT A A7 6w o e A
TETIFAT GTLT T&TT T 1T o7 ST O TATISr it ST aTet saTst it T7fer =re Sy

Taoqufy: T FT AT T TST-87 FT 37T Fea 1T FC KT TAT T AT ATAT T H Fe et T qTCher

IET SNuady THAUe 5.01 F F5 7. 5 § 90747 SITUAT;

(vi)  TSTESFT FEETATS i AT gl Hacd Uhidhd HY Hl I Ara-[SA 1 AT TZIIAT % HE0
e frm o S fore 9qe % gor &1 9F § s Sifva BT w3 s A
ToFaT T o T AT T AT F7 ATAHTT T TS 97 Sl qaT FT AT =aq i ey
17) (AT HF TST-23 /IA 0¥ HAT T ATATHAH it €17 21) F iavia o 9T a9 0 ¢ e
THFT F § At FHT AT STreedr vadiae 05.07 y=7 # v R srom

feoqoft: w57 F¥ AT HY ToT-9F Y AT FT T H TAT T ST ATAT T AV FHT T AT T
T&Y STEEr Tadtuer 5-01 &t %4 7.06 T 90797 STUAT;
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10.

11.

()

(viiy TS FEETATHl i HEAT ST FAT A AT TAT HT ATTHIR ¥ T5T AT S AT H:7
St it & 79 (AT FH TST-GF A T AT F AT T G777 21) F e AgeAv
oo o =t s sfeerh g st 7 9 F aftermy sy Hae udhha w7 #r e
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MINISTRY OF FINANCE

(Department of Revenue)
NOTIFICATION

New Delhi, the 27th July, 2017

G.S.R. 964(E).—In exercise of the powers conferred by section 53 read with section 17 of the Central Goods
and Services Tax Act, 2017 (12 of 2017), section 17 and 18 of the Integrated Goods and Services Tax Act, 2017 (13 of
2017) and section 21 of the Union Territories Goods and Services Tax Act, 2017 (14 of 2017), the Centra
Government hereby makes the following rules namely:—

1. Short Title and Commencement.—(1) These rules may be called the Goods and services Tax Settlement of funds
Rules, 2017.

(2) They shall come into force on such date as the Centra Government may, by natification in the Official Gazette,
appoint.

2. Definitions— (1) (&) “Authorities’ means the Board, State Tax Nodal Authority, Principal Chief Controller of
Accounts, Central Board of Excise and Customs and State Accounting Authorities of the respective States;

(b) “Board” means the Central Board of Excise and Customs constituted under the Central Boards of Revenue
Act, 1963;

() “Government” means the Central Government;
(d) “input tax credit” meansthe credit of input tax;

(e) “registered person” means a person who is registered under section 25 of the Central Goods and Services
Tax Act, 2017, but does not include a person having a Unique |dentity Number;

(f)  “reports means any report specified or otherwise required to be furnished by or under these rules;

(g) “State Accounting Authority” means Accounting Authority of any State as notified by the concerned State
Government;

(h)y “State Tax Nodal Authority” means the Taxation Authority of any State as notified by the concerned State
government (S);

2 Words and expressions used and not defined in these rules, but defined in the Central Goods and Services Tax
Act, 2017, the Integrated Goods and Services Tax Act, 2017 and the Union Territories of Goods and Services Tax Act,
2017 shall have the same meanings as respectively assigned to them in those Acts.

3. Electronic transmission of the Reports.-

Q) The Goods and Services Tax Network shall transmit reports electronicaly to the Authorities as provided
hereunder.

2 The Reports, asreferred to in sub-rule (1) shall be submitted-

(a) by 25" of the month in which Goods and Services Tax returns are submitted, in case of monthly reports;
and

(b) by the 25" of October of the subsequent financial year, in case of annual reports, in case of report relating
to non-unutilised input tax credit:

Provided that if 25" of the month is a holiday, then the report shall be sent by the first working day after the
holiday:

Provided further that if the date of filing of return is extended, then the date of generation of settlement report
shall stand extended accordingly and in case the return for September is filed late the report related to non-
utilised input tax credit shall be sent accordingly.

4. Report of Cross-Utilisation and Apportionment of Integrated Tax between Centre (Integrated Tax) and
State (State Tax) or Central (Integrated Tax) and Centre (Union Territory Tax).—

Q) The details relating to the transfer of funds to be made between Centre (Integrated Tax) and State (State Tax)
or Centre (Integrated Tax) and Centre (Union territory Tax) shall be sent by Goods and Services Tax Network to the
Authorities, in FORMSGST STL 01.01to GST STL —01.12, for each State and Union Territory, as follows—

(& a monthly Consolidated statement for each State in FORM GST STL — 01.01 containing the details
referred to in clause (b) relating to the total amount to be transferred from the Centre (Integrated Tax) to the
State (State Tax) or the Centre (Union Territory Tax), or vice-versa, on account of cross-utilisation of credit
as per section 53 of the Central Goods and Services Tax Act and the Goods and Services Tax Act of the
concerned State(hereinafter referred to as State Goods and Services Tax Act), section 21 of the Union
Territory Goods and Services Tax Act and section 18 of the Integrated Goods and Services Tax Act, and
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from the Centre (Integrated Tax) to the State (State Tax) or the Centre (Union Territory Tax) on account of
apportionment as provided for in section 17 of the Integrated Goods and Services Tax Act;

(b) the monthly reports containing State-wise details pertaining to the information contained in FORM GST
STL —01.01 are as under—

(i) list of registered persons of the State or Union Territory who have adjusted liability of Integrated Tax from
the input tax credit of State Tax or Union Territory Tax and Central Tax, as provided under section 53 of
the Central Goods and Services Tax Act and the State Goods and Services Tax Act, or section 21 of the
Union Territory Goods and Services Tax Act (including cross utilisation by Input Service Distributor), as
the case may be, in FORM GST STL —01.02.

Note: The summary of Integrated Tax paid from the input tax credit of Central Tax and from the input tax credit
of State Tax or Union Territory Tax shall be reflected in column 3 of FORMS GST STL 1.01 and 2.01
respectively;

(ii) list of registered persons of the State or Union territory who have adjusted liability of State Tax or Union
Territory Tax, asthe case may be, from the input tax credit of Integrated Tax, as provided under section 18
of the Integrated Goods and Services Tax Act, in FORM GST STL —01.03.

Note: The summary of State Tax/Union Territory Tax paid from the input tax credit of the Integrated Tax shall
be reflected in column 4 of FORMS GST STL 1.01;

(i) list of registered persons or unregistered persons who have paid Integrated Tax in the following cases and
the said Integrated Tax has to be apportioned as per the provisions of section 17 of the Integrated Goods
and Services Tax Act-

@ list of registered persons of other State or Union Territory who have made outward inter-State
supply, including Input Service Distributor distribution, to unregistered persons or units of the
concerned State or Union Territory or taxpayers who have made exports or have made supplies to
SEZ on payment of tax, including non filers who have Integrated Tax credit available with them ,
in FORM GST STL —01.04.

Note: The summary of Integrated Tax to be apportioned as State Tax or Union Territory Tax and Central
Tax from this statement shall be reflected in column 5 of both FORM GST STL 1.01 and FORM
GST STL 2.01, respectively;

(b)  list of registered persons of other State or Union Territory who have made inter-State supply to
composition taxable person or Non-resident taxpayer or Unique Identification Number holders of
the State, in FORM GST STL —01.05.

Note: The summary of Integrated Tax to be apportioned as State Tax or Union Territory Tax and Central
Tax portion of Integrated Tax from this statement shall be reflected in column 6 of both FORM
GST STL 1.01 and FORM GST STL 2.01, respectively;

() list of registered persons of other State or Union Territory who have made inter-State inward
supplies for which input tax credit is declared as indligible as provided for in section 17 of the
Central Goods and Services Tax Act and State Goods and Services Tax Act and section 21 of the
Union Territory Goods and Services Tax Act, or whose Integrated tax input tax credit has lapsed
due to opting into composition scheme as provided for in sub-section (4) of section 18 of the
Central Goods and Services Tax Act and State Goods and Services Tax Act or whose input tax
credit of Integrated tax has lapsed due to cancellation of registration, in FORM GST STL —
01.06.

Note: The summary of Integrated Tax to be apportioned as State Tax or Union Territory Tax and Central
Tax from this statement shall be reflected in column 7 of both FORM GST STL 1.01 and FORM
GST STL 2.01, respectively;

(d) list of unregistered persons who have made imports in the concerned State or Union Territory,
under clause (d) of sub-section (1) of section 17 of the Integrated Goods and Services Tax Act, in
FORM GST STL - 01.08.

Note: The summary of Integrated Tax to be apportioned to State Tax or Union Territory Tax and Central
Tax from this statement shall be reflected in column 9 of both FORM GST STL 1.01 and FORM
GST STL 2.01, respectively;

(e) list of composition taxpayer or Unique Identification Number holders in a State or Union Territory
who have made imports, in FORM GST STL —01.09.

Note: The summary of Integrated tax to be apportioned to State Tax or Union Territory Tax and Centra
Tax from this statement shall be reflected in column 10 of both FORM GST STL 1.01 and
FORM GST STL 2.01, respectively;



28

THE GAZETTE OF INDIA : EXTRAORDINARY [PART 1l—SEC. 3(i)]

(®

list of registered personsin a State or Union Territory who have made imports, on which input tax
credit is declared as ineligible as provided for in section 17 of the Central Goods and Services Tax
Act and State Goods and Services Tax Act and section 21 of the Union Territory Goods and
Services Tax Act, in FORM GST STL —01.10.

Note: The summary of Integrated Tax to be apportioned to State Tax or Union Territory Tax and Central

©)

Tax from this statement shall be reflected in column 11 of both FORM GST STL 1.01 and
FORM GST STL 2.01, respectively;

list of registered personsin a State or Union Territory who have paid interest on Integrated Tax, in
FORM GST STL -01.12.

Note: The summary of Integrated Tax to be apportioned as State Tax or Union Territory Tax and Central

Tax from this statement shall be reflected in column 13 of both FORM GST STL 1.01 and
FORM GST STL 2.01, respectively;

(iv) the following reports containing GSTIN-wise, State-wise details pertaining to the information contained in

FORM
@

Note:

(b)

Note:

GST STL —01.01 shall aso be required to sent once ayear—

list of registered persons in a State or Union Territory who have made inter-State inward supplies on
which input tax remains unutilised till end of September of the subsequent financia year and thus
input tax credit on Integrated Tax paid is not available as per sub- section (4) of section 16 of Centra
Goods and Services Tax Act and State Goods and Services Tax Act and section 21 of the Union
Territory Goods and Services Tax Act, and the said Integrated Tax paid is to be apportioned under
section 17 of the Integrated Goods and Services Tax Act, in FORM GST STL —01.07.

The summary of Integrated Tax to be apportioned to State Tax or Union Territory Tax and Central Tax
from this statement shall be reflected in column 8 of both FORM GST STL 1.01 and FORM GST
STL 2.01, respectively;

list of registered personsin a State or Union Territory who have made import on which input tax credit
remains unutilised till end of September of the subsequent financial year and thus input tax credit on
Integrated Tax paid is not available as per sub-section (4) of section 16 of Central Goods and Services
Tax Act and State Goods and Services Tax Act and section 21 of the Union Territory Goods and
Services Tax Act, and the said Integrated Tax paid is to be apportioned under section 17 of the
Integrated Goods and Services Tax Act, in FORM GST STL —01.11.

The summary of Integrated Tax to be apportioned to State Tax or Union Territory Tax and Central Tax
from this statement shall be reflected in column 12 of both FORM GST STL 1.01 and FORM GST
STL 2.01, respectively.

5. Report of Cross-Utilisation and Apportionment of Integrated Tax between Centre (Integrated Tax) and
Centre(Central Tax).—

The details relating to the transfer of funds between Centre (Integrated Tax) and Centre (Central Tax) to be
made in a particular month relatingin FORMS GST STL 02.01to GST STL —02.02, are as follows:

(& amonthly consolidated statement containing State-wise details in FORM GST STL — 02.01 containing the
month-wise details relating to the total amount to be transferred from the Centre (Integrated Tax) to the
Centre (Central Tax), or vice-versa, on account of cross-utilisation of credit as provided for in section 53 of
the Central Goods and Services Tax Act and section 18 of the Integrated Goods and Services Tax Act, and
from the Centre (Integrated Tax) to the Centre (Central Tax) on account of apportionment as provided for in
section 17 of the Integrated Goods and Services Tax Act;

monthly reports containing State-wise details containing list of registered persons who have adjusted liability
of Central Tax from the input tax credit of Integrated Tax, as provided under section 18 of the Integrated
Goods and Services Tax Act, in FORM GST STL —02.02.

Note: The summary of Central Tax paid from the input tax credit of Integrated Tax shall be reflected in column 4
of FORM GST STL 02.01.

6. Report relating to apportionment of Integrated Tax recovered against demand, compounding amount paid
and amount deposited for filing appeal between Centre (Central Tax) and State (State Tax) or Centre (Union
Territory Tax).—

(b)

The details for a particular month relating to recoveries of Integrated Tax, and the interest and penalty
thereon on the basis of a demand order, or compounding amount, or deposit made for filing appea as provided for in
sections 79, 107, 112 and 138 of the Central Goods and Services Tax Act and the State Goods and Services Tax Act
of the concerned State and section 21 of the Union Territory Goods and Services Tax Act for which input tax credit is
not available as per sub-section (5) of section 17 of the Central Goods and Services Tax Act and State Goods and
Services Tax Act, section 21 of the Union Territory Goods and Services Tax Act and the said Integrated Tax is to be
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apportioned under section 17 of the Integrated Goods and Services Tax Act, in FORM S GST STL 03.01to GST STL
—03.02 shall be sent for each State and Union Territory, asfollows:

(& amonthly State-wise consolidated statement showing a summary of amount recovered as Integrated Tax, and
the interest and penalty thereon, or compounding amount, or deposited for filing appeal, to be apportioned to
State (State Tax) or Centre (Union Territory Tax), and to Centre (Central Tax), in FORM GST STL 03.01;

(b) list of registered personsin a State or Union territory from whom recovery of Integrated Tax has been made
with interest and penalty thereon, or compounding amount against demand, or amount deposited for filing
appeal of the Integrated Goods and Services Tax Act as provided for in sections 79, 107, 112 and 138 of the
Central Goods and Services Tax Act and the State Goods and Services Tax Act of the concerned State and
section 21 of the Union Territory Goods and Services Tax Act, in FORM GST STL 03.02.

7. Report relating to apportionment of Integrated Tax amount, where place of supply could not be deter mined
or taxable person making such supply is not identifiable, between Centre (Central Tax) and State (State Tax) or
Centre (Union Territory Tax).—

The details relating to the apportionment of Integrated Tax to State (State Tax) or Centre (Union Territory Tax),
and to Centre (Central Tax), in a particular month, in FORMS GST STL 04.01 to GST STL — 04.03 shall be sent for
each State and Union Territory, as follows—

(& a monthly State-wise consolidated statement showing a summary of the apportionment of Integrated Tax to
State (State Tax) or Centre (Union Territory Tax), and to Centre (Central Tax), in a particular month relating to
Integrated Tax collected in respect of which place of supply could not be determined or the taxable person
making such supplies is not identifiable, as provided under the proviso of sub-section (2) of section 17 of the
Integrated Goods and Services Tax Act, in FORM GST STL 04.01;

(b) list of registered persons from whom Integrated Tax has been collected in respect of which place of supply
made by taxable person could not be determined, and is to be apportioned as provided under first proviso of
sub-section (2) of section 17 of the Integrated Goods and Services Tax Act, in FORM GST STL 04.02;

(c) thedetails of Integrated Tax has been collected in respect of which the taxable person making such suppliesis
not identifiable, and is to be apportioned as provided under second proviso of sub-section (2) of section 17 of
the Integrated Goods and Services Tax Act, in FORM GST STL 04.03 and this shall be an annual report to be
submitted in October each year.

8. Report relating to reduction of amount to be apportioned to Centre (Central Tax) and State (State Tax) or
Centre (Union Territory Tax) dueto Integrated Tax apportioned earlier but subsequently refunded.—

The details relating to reduction of amount to be apportioned to Centre (Central Tax) and State (State Tax) or
Centre (Union Territory Tax), in a particular month due to Integrated Tax apportioned earlier but subsequently
refunded as provided for in sub-section (5) of section 17 of the Integrated Goods and Services Tax Act, in FORM S
GST STL 05.01to GST STL —05.12 shall be sent for each State and Union Territory, as follows—

(& amonthly State-wise consolidated statement showing a summary wherein Integrated Tax paid by taxpayer has
aready been apportioned but subsequently refunded to the person due to various provisions of the Central
Goods and Services Tax Act, State Goods and Services Tax Act and Union Territory Goods and Services Tax
Act leading to a reduction in amount to be apportioned to Centre (Central Tax) and from State (State Tax) or
Centre (Union Territory Tax), in a particular month as provided for in sub-section (5) of section 17 of the
Integrated Goods and Services Tax Act, in FORM GST STL 05.01;

(b) The monthly reports containing State-wise details pertaining to the information contained in FORM GST
STL —05.01 are as under:

(i) list of registered taxpayers who had made inter State supply of goods or services or both and the said
Integrated Tax was aready apportioned as per provisions of sub-section (2) of section 17 of the Integrated
Goods and Services Tax Act as the supply was not eligible for credit as per section 17 of Central Goods and
Services Tax Act, State Goods and Services Tax Act and section 21 of Union Territory Goods and Services
Tax Act. The tax liability which was subsequently reduced due to issuance of credit notes or Input Services
Distributor Credit notes to taxpayers for the said supply, as provided under sections 20 and 34 of the Central
Goods and Services Tax Act and the Goods and Services Tax Act of the concerned State (or section 21 of the
Union Territory Goods and Services Tax Act), in FORM GST STL 05.02.

Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall
be reflected at S.No.1 of FORM GST STL 5.01,

(i) list of registered taxpayers who had paid Integrated Tax and the said Integrated Tax was aready apportioned
as the supply was made to composition dealers, and whose tax liability was subsequently reduced due to
issuance of credit notes to composition taxpayers, as provided under sections 10 and 34 of the Central Goods
and Services Tax Act and the Goods and Services Tax Act of the concerned State (or section 21 of the Union
Territory Goods and Services Tax Act), in FORM GST STL 05.03.
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Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall
be reflected at S.No.2 of FORM GST STL 5.01;

(iii) list of registered taxpayers who had paid Integrated Tax and the said Integrated Tax was aready apportioned
as the supply was made to unregistered persons, and whose tax liability was subsequently reduced due to
issuance of credit notes to un-registered persons, as provided under section 34 of the Central Goods and
Services Tax Act and the State Goods and Services Tax Act (or section 21 of the Union Territory Goods and
Services Tax Act), in FORM GST STL 05.04.

Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall
be reflected at S.No.3 of FORM GST STL 5.01;

(iv) list of registered taxpayers who had paid Integrated Tax and the said Integrated Tax was already apportioned,
and whose demand was subsequently reduced due to refund of amount deposited for filing appeal and interest
thereon, as provided under sections 107 and 112 of the Centra Goods and Services Tax Act and the State
Goods and Services Tax Act (or section 21 of the Union Territory Goods and Services Tax Act) leading to
reduction in Integrated Tax to be apportioned, in FORM GST STL 05.05.

Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall be
reflected at S.No.4 of FORM GST STL 5.0

(v) list of registered taxpayers from whom Integrated Tax was recovered with interest due to non-acceptance of a
supply, by a supplier, and the input tax credit of the buyer was reversed with interest as provided under
sections 42 and 43 of the Central Goods and Services Tax Act and the Goods and Services Tax Act of the
concerned State (or section 21 of the Union Territory Goods and Services Tax Act) and the interest amount
has been apportioned and upon the supplier subsequently accepting the supply, would result in reduction of
amount of interest to be apportioned, in FORM GST STL 05.06.

Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall
be reflected at S.No.5 of FORM GST STL 5.01;

(vi) list of registered taxpayers where Integrated Tax paid was apportioned due to inter-State inward supplies for
which input tax credit was declared as ineligible previously and was apportioned but has now become
eligible, as provided under section 17 of the Central Goods and Services Tax Act and State Goods and
Services Tax Act (or section 21 of the Union Territory Goods and Services Tax Act), leading to reduction in
Integrated Tax to be apportioned in FORM GST STL 05.07.

Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall
be reflected at S.No.6 of FORM GST STL 5.01;

(vii) list of registered taxpayers where Integrated Tax recovered under section 79 of Central Goods and Services
Tax Act and State Goods and Services Tax Act (or section 21 of Union Territory Goods and Services Tax
Act) or paid consequent to a demand raised by the proper officer is apportioned, and the demand is
subsequently reversed by appeal order, as provided under sections 107,112, 113, 117 and 118 of the Centra
Goods and Services Tax Act and the Goods and Services Tax Act of the concerned State (or section 21 of the
Union Territory Goods and Services Tax Act), leading to reduction in Integrated Tax to be apportioned in
FORM GST STL 05.08.

Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall
be reflected at S.No.7 of FORM GST STL 5.01;

(viii) list of registered taxpayers where the liability of payment of Integrated Tax is reduced due to an amendment
in the amount payable after the payment on account of rectification of return as provided under sections 37,
38 and 39 of the Central Goods and Services Tax Act and the Goods and Services Tax Act of the concerned
State (or section 21 of the Union Territory Goods and Services Tax Act), and the excess Integrated Tax so
paid has been apportioned, or registered taxpayers who claim refund on account of making zero rated supplies
as provided under section 16 of the Integrated Goods and Services tax Act and is now to be reduced from the
Central Tax and State Tax or Union Territory Tax, in FORM GST STL 05.09.

Note: The summary of reduction in amount to be credited to State tax or Union Territory tax and Central tax shall
be reflected at S.N0.8 of FORM GST STL 5.01.

9. Report relating to recovery of varioustaxes from refunds.—

Report of settlement arising between Centre (Central Tax) and State (State Tax) or Centre (Union Territory
Tax) on account of recovery of any tax, interest, penalty, fees or any other amount from refund, as provided in
sub-section (10) of section 54 of the Central Goods and Services Tax Act and State Goods and Services Tax Act
(or section 21 of the Union Territory Goods and Services Tax Act), shall be submitted in FORM GST STL
06.01.
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10. Report relating to Consolidated Settlement Register for each State and Union Territory and for the
Centre.-

(1) A monthly consolidated settlement register for each State and Union Territory, in FORM GST STL 07.01 shall
be sent and this register shall give consolidated details of transfer of funds to be made from State Tax account to
Central Tax account or Integrated Tax account and vice versa based on consolidated summary of settlement
details contained in Report Form GST STL 1.01, 3.01, 4.01, 5.01 and 6.01.

(2) A monthly consolidated settlement register for the Centre, in FORM GST STL 07.02 shall be sent and this
register shall give consolidated details of transfer of funds to be made from Central Tax account to Integrated Tax
account and vice versa based on consolidated summary of settlement details contained in Report Form GST STL
1.01, 2.01, 4.01, 5.01 and 6.01.

11. Other provisions—

(1) Issue of provisional sanction order for each month- (a) The Principal Chief Controller of Accounts shall
maintain a login based Centralized Accounting portal which shall be accessible to State accounting authorities,
Central Board of Excise and Customs and State taxation authorities.

(b) on the receipt of above ledgers, the Principal Chief Controller of Accounts shall calculate the net payment to be
made from Integrated Goods and Services Tax account to each State or vice versa and shall upload a State-wise
summary of the same on the Centralized Accounting portal within three working days of receipt of the data from
Goods and Services Tax Network. Thereafter based on uploading of this data a provisional sanction order for the
month shall be issued by Department of Revenue as per the procedure laid down in sub-rule (2).

(2) Resolution of any discrepancy in data provided by Goods and Services Tax Network:

(@ On the basis of the above ledgers provided by Goods and Services Tax Network for every month, the Central
and respective State Accounting Authorities, the Board and the State tax nodal authorities shall reconcile the
details of the payments received, Input Tax Credit cross-utilisation and apportionment details received from
Goods and Services Tax Network, and shall revert to Goods and Services Tax Network and Principal Chief
Controller of Accountsin case of any discrepancy by 20™ of the subsequent month.

(b) If any discrepancy is pointed out by the Central or State(s) Accounting Authority or Taxation Authority within
this period, the Goods and Services Tax Network shall look into it and prepare a Revised Caculation, if
required and send it again to both the Central as well as State Accounting, Taxation Authorities and Principal
Chief Controller of Accounts by 25" of the month.

(c) Based on the revised calculation received from Goods and Services Tax Network and after having reconciled
the discrepancy referred to in sub clause (a) and (b), in case any changes have been made with respect to any
State, the Principa Chief Controller of Accounts shall calculate the net payment to be made from Integrated
Goods and Services Tax account to each State or vice versaand shall upload afinal Statewise summary of the
same on the Centralised Accounting portal within three days of receipt of the revised data from Goods and
Services Tax Network and based on uploading of this data a fina sanction order for the month shall be issued
by Department of Revenue as per the procedure laid down below—

(i) the Centralized Accounting Portal of Central Accounting Authority shall be used by the Department
of Revenue, Ministry of Finance to download the details of the State-wise fund settlement with States.

(i) a designated officer in the Department of Revenue shall issue the Sanction order of funds to be
transferred from Integrated Goods and Services Tax account to each State or vice versa after obtaining
necessary approvals of the competent authority.

(iii)  the provisional sanction order for each month for each State shall be issued based on details uploaded
by Principal Chief Controller of Accounts as per sub-rule (1).

(iv)  thefinal sanction order for each month for each State, in case needed, shall be issued based on details
uploaded by Principal Chief Controller of Accounts as per sub-rule (3) .

(v) the sanction orders shall be issued within three days of uploading of details of the State-wise fund
settlement by Principal Chief Controller of Accounts.

(vi)  theelectronic Sanction (digitally signed) addressed to Central Accounting Authority containing State-
wise details shall then be uploaded on the portal of the Centra Accounting Authority (Office of
Principal Chief Controller of Accounts, Central Board of Excise and Customs through login based
system.

(vii)  asthe sanction letter will also contain the details of settlement, it shall be available in records of State
Government for future reconciliation and audit purposes.

(viii) State Governments shal come to know about the fund being transferred by Centre through the
sanction.
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(ix)

Copy of sanction shall also be endorsed to concerned State Accountant General.

(x) The Central Accounting Authority shall generate an Inter Government Advice on the basis of Sanction
received from Department of Revenue and send it to Reserve Bank of India [Centra Accounts

Section, Nagpur] electronically within three days of issue of sanction order.

Reserve Bank of India shall make the necessary fund settlement between the Consolidated Fund of
India and the Consolidated Fund of States of the respective State, on the basis of electronic Inter

(xi)

Government Advice; generate the ‘Clearance Memo’ and transmit the same to Central Accounting
Authority and State Accounting Authorities and Accountant General.

(xii)

(xiii)

The Central Accounting Authorities shall make appropriate accounting entries at the time of issuance
of inter Government Advice to Reserve Bank of India

The respective State Accounting Authorities and Accountant General shall make appropriate
accounting entries at the time of receipt of clearance Memo from Reserve Bank of India

[F. No. 31013/16/2017-ST-1-DoR]

Report GST STL - 01.01

S. R. MEENA, Under Secy.

Statement of transfer of funds between Centre and State/UT based on returns, other than returns and information received from
Customs authorities

[Sec 17 and 18 of IGST Act and Sec 53 of CGST/SGST Act]

State/UT -
Year -
Month -/ All
(Amount in Rs.)
Sr. No. Month IGST liability SGST/ UTGST SGST/ SGST/ UTGST SGST/ UTGST
adjusted liability adjusted UTGST portion of IGST for portion of IGST
against SGST/ against IGST portion of inter-State/UT collected on B to B
UTGST ITC ITC IGST collected supplies made to supplieswhere ITC
(including onB2C Composition isdeclared as
cross supplies taxable person/ ineligible, including
utilization by including ISD Non-resident lapsed ITC dueto
ISD) distributionto | taxable person/ UIN | opting composition
unregistered holders scheme
unit, exports
and suppliesto
SEZ
1 2 3 4 5 7
SGST/ UTGST SGST/ SGST/ UTGST SGST/UTGST SGST/ UTGST SGST/ Net Amount
portion of IGST UTGST portion of IGST portion of IGST portion of IGST UTGST payable (-) by
collected on B to portion of for supplies collected on collected on goods | portion of State/UT to
B supplieswhere IGST imported by goods/services imported by interest Centre/
ITC remains collected on Composition imported by registered person related to receivable (+)
unutilized till supplies taxable personsg/ registered person | whereITCremains | returnspaid | from Centreto
specified period | importedby | /UIN holders (other than unutilized till on IGST State/UT
unregistered composition) specified period [sum of col. 4 to
persons whereITCis 13-coal. 3]
declared as
ineligible
8 9 10 11 12 13 14
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Report GST STL - 01.02
List of registered persons of the State/UT who have adjusted IGST liability from ITC of SGST/ UTGST and CGST
(for col. 3 of 01.01& 02.01)
[ Sec 53 of CGST/SGST Act]
State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN Trade name Category of ARN/ IGST Tax period IGST paid IGST paid
(Lega name, | cross-utilization | Demand id of return from CGST | from SGST/
if not (Returng/Other ITC UTGST ITC
available) than returns)
1 2 3 4 5 6 7 8
Total

Note: 1. Invalid return of supplier shall not be taken into consideration for the purpose of apportionment/settlement. Invalid return of
buyer, however, shall be considered in case he uses cross utilization for payment of liability since the supplier has already made
payment and revenue has accrued to the Government from supplier.

2. In case of cross-utilization of the credit for purposes other than returns, demand id will be mentioned.

3. ARN refers to Acknowledgement Reference Number of Return

Report GST STL - 01.03

List of registered persons of the State/UT who have adjusted SGST/ UTGST liability from ITC of IGST
(for col. 4 of 01.01)
[Sec 18 of IGST Act]

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN Trade Category of ARN/ ARN Tax SGST/ CGST
name cross-utilization SGST/UTGST period of UTGST | paid from
(Lega (Returns/Other Demand id return paid from IGST
name, if than returns) IGSTITC credit
not
available)
1 2 3 4 5 6 7 8
Total

Note: Invalid return in case of cross-utilization will also be considered for settlement.
In case of cross-utilization of the credit for purposes other than returns, demand id will be mentioned.
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Report GST STL - 01.04

List of persons registered in other State/lUT who have made outward inter-State supply, including ISD distribution, to unregistered
persons or units of the State/UT (including Online Services supplied to unregistered persons)or taxpayers who have made exports or
suppliesto SEZ including non-return filers up to specified period.
(for col. 5 of 01.01& 02.01)
[Sec 17 of IGST Act]

State/UT -
Year -
Month —
(Amount in Rs)
Sr. State/lUT | GSTIN of | Category Trade ARN Tax GSTIN IGST SGST/ CGST
No. of supplier | supplier of Supply name period of non- paid UTGST portion
(Legd of return return portion of | of IGST
name, if filers of IGST
not the
available) State, if
any
1 2 3 4 5 6 7 8 9 10 11
Total

Note: Column (4) shall be given in the following categories:
Category A : Inter State supplies made to unregistered persons or |SD distributed to unregistered units
Category B : Information relating to online services supplied to unregistered persons by persons |ocated outside country.

Category C : Details of recipient taxable persons who have not filed the return till the specified period as provided for in
section 37 and 38 of the CGST/SGST Act.

Category D : Details of recipient taxable persons who have received I TC credit post filing of annual return
Category E : Details of exports made with payment of tax
Category F : Details of supplies made to SEZ unit or SEZ developer with payment of tax.

Report GST STL - 01.05

List of other State/UT registered persons who have made inter-State supply to composition taxable person /Non-resident taxable
person/ UIN holder of the State/UT

(for col. 6 of 01.01& 02.01)
[Sec 17 of IGST Act]

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. State/UT | GSTIN Trade Category | GSTIN of Trade ARN Tax IGST | SGST/ | CGST
No. of of name of Recipient/ name period | paid | UTGST | portion
supplier | supplier (Lega persons UIN (Lega of portion of
name, if name, if return of IGST
not not IGST
available) available)
1 2 3 4 5 6 7 8 9 10 11 12
Total

Note: Column 5 shall have following categories :
(a) Category A: Composition taxable persons,
(b) Category B: non-resident taxable persons and
(c) Category C: UIN holders
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Report GST STL - 01.06

List of registered persons who have made inter-State inward supplies for which ITC isdeclared asineligible including I TC lapsed due
to opting into composition scheme

(for col. 7 of 01.01& 02.01)
[Sec 17 of IGST Act]

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN of Category of | Trade name ARN Tax period Amount of SGST/ CGST
recipient ITCto be (Lega of return/ IGST UTGST portion of
distributed | name, if not Month of availablefor | portion of IGST
available) filing Stock | distribution IGST
intimation
1 2 3 4 5 6 7 8 9
Total

Note : 1. Relevant section for claiming and reversing ITC - Section 17(5) and 18(4) of CGST/SGST Act
2. Categories of Column 3 shall be asfollows :
Category A : Supply for which ITCisineligible as per section 17(5) of CGST/SGST Act
Category B : ITC lapsed due to opting for composition scheme as per section 18(4) of CGST/SGST Act
Category C: ITC lapsed due to cancellation of Registration as per section

Report GST STL - 01.07
List of registered persons who have made inter-state inward supplies on which I TC remains unutilized till specified period
(for col. 8 of 01.01 & 02.01)
[Sec 17 of IGST Act]

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN Trade name ARN Tax period Unavailed SGST/ CGST
(Legal name, of return IGSTITC UTGST portion of
if not available for portion of unutilized
available) distribution unutilized portion of
portion of IGST
IGST
1 2 3 4 5 6 7 8
Total

Note: Thisreport will include the details of those recipient taxable persons who have filed the return but not claimed ITC till the
specified period as provided for in section 37,38 and 44 of CGST/SGST Act
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Report GST STL - 01.08
List of unregistered persons who have made import of goods
(for col. 9 of 01.01 & 02.01)
[Sec 17 of IGST Act]

State/UT -

Year -

Month -

(Amount in Rs.)
Sr. No. Name of Address IGST paid SGST/ UTGST CGST portion of
unregistered Person including interest, portion of IGST IGST
if any
1 2 3 4 5 6

Total

Note: Thisreport will include details of persons as received from Customs authorities, if made available.
Source: Import data from Custom authorities

Report GST STL - 01.09
List of composition taxable person/ UIN holder who have made imports

(for col. 10 of 01.01 & 02.01)
[Sec 17 of IGST Act]

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN of Trade Category ARN, if Tax Goods/ IGST SGST/ CGST
importer/UIN name of any period Services paid UTGST | portion of
(Lega taxpayers (GIS) portion of IGST
name, if IGST
not
available)
1 2 3 4 5 6 7 8 9 10
Total
Note:

1) Thisreport will include information about import of goods as received from custom authorities.
2) Data of import of serviceswill be asdeclared in return
3) Column 5 shall have following categories :

(a) Category A: Composition taxable persons, and

(b) Category B : UIN holders

Report GST STL - 01.10
List of registered persons who have made import on which ITC is declared asineligible
(for col. 11 of 01.01 & 02.01)
[Sec 17 of IGST Act]

State/UT -

Month -
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(Amount in Rs.)

Sr. No. GSTIN of Trade name ARN Tax period IGST SGST/ CGST
importer (Legal name, of return available UTGST portion of
if not portion of IGST
available) IGST
1 2 3 4 5 6 7 8
Total

Report GST STL - 01.11

List of registered persons who have made import on which ITC remains unutilized till specified period as provided for in section 37,38
and 44 of CGST/SGST Act

(for col. 12 of 01.01 & 02.01)
[Sec 17 of IGST Act]

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN of Trade name ARN Tax period Unavailed SGST/ CGST
importer (Lega name, of return IGSTITC UTGST portion of
if not available for portion of unutilized
available) distribution unutilized portion of
portion of IGST
IGST
1 2 3 4 5 6 7 8
Total
Note: Thisreport will cover the cases which were not reported by importer in his GSTR 2/ GSTR5
Report GST STL - 01.12
List of registered persons who have paid interest on IGST related to returns
(for col. 13 of 01.01 & 02.01)
[Sec 17 of IGST Act]
State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN Trade name ARN Tax period Interest on SGST/ CGST
(Legal name, of return IGST paid UTGST portion of
if not portion of interest paid
available) interest paid on IGST
on IGST
1 2 3 4 5 6 7 8
Total
Note:

1

The interest will be apportioned among the States of recipient.
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Report GST STL - 02.01
State/UT wise book adjustment between CGST and IGST based on returns, other than returns and information received from Customs

authorities
Year -
Month -
(Amount in Rs.)
Sr No. State/UT IGST Liability | CGST CGST portionof | CGST portion of | CGST portion of IGST
adjusted Liability IGST collected IGST for inter- collected on B to B
against CGST | adjusted on B2C supplies | State supplies supplieswhere ITC is
ITC against IGST including ISD made to declared asineligible,
(including ITC distribution to Composition including lapsed ITC
cross unregistered unit | taxable person dueto opting
utilization by /Non-resident composition scheme
ISD) taxable person/
UIN holders
1 2 3 4 5 7
CGST portion | CGST portion | CGST portion of | CGST portion of CGST portion of CGST Net Amount
of IGST of IGST IGST for IGST collected on IGST collected on portion of payable (-) by
collected on collected on supplies goods/services goodsimported by | interest Central tax
BtoB supplies imported by imported by registered person related to account to IGST
supplies imported by Composition registered person where ITCremains | returnspaid | alc/ receivable
where ITC unregistered taxable persons/ | (other than unutilized till on IGST (+) fromlGST
remains persons / UIN holders composition) specified period account to
unutilized till whereITCis Central tax alc
specified declared as [sum of coal. 4 to
period ineligible 13-col. 3]
8 9 10 11 12 13 14
Total
Report GST STL - 02.02
List of registered persons who have adjusted CGST liability from ITC of IGST
(for col. 4 of 02.01)
[Sec 18(a) of IGST Act]
State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN Trade name Category of cross- ARN/ Demand id Tax period of CGST paid
(Legal name, utilization return from IGST
if not (Returng/Other than ITC
available) returns)
1 2 3 4 5 6 7
Total

In case of cross-utilization of the credit for purposes other than returns, demand id will be mentioned.
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Report GST STL - 03.01
Distribution of IGST amount recovered against demand, compounding amount paid and amount deposited for filing appeal
[Sec 17 of IGST Act]

Year -
Month -
(Amount in Rs.)
Sr State/lUT | Category of IGST Amount of IGST recovered or deposited for filing appeal Amount apportioned
No. amount to be - B
distributed Tax Interest Penalty Compounding Total CGST portion | SGST/
amount of the IGST UTGST
portion of the
IGST
1 2 3 4 5 6 7 8 9 10
Tota
Note:

1) Relevant Section: Sec 79, Sec 107, Sec 112 and Sec 138 of CGST/SGST Act

2) Category mentioned in column 3 above shall be as follows :
(a) Category A : IGST amount recovered on demand under section 79 of CGST/SGST Act
(b) Category B : IGST amount deposited for filing appeal under section 107,112 of CGST/SGST Act
(c) Category C: IGST compounding amount deposited under section 138 of CGST/SGST Act

Report GST STL - 03.02

List of registered persons from whom IGST amount recovered against demand, compounding amount paid and amount deposited for

filing appea
State/UT -
Year -
Month -
(Amount in Rs.)
Sr. GSTIN Trade Order Order | Category Debit Debit Recovery under IGST head or deposit made for filing Amount
No. name number date of IGST entry entry appeal apportioned
Legal nt t f cash f
(Leg ; amount to oe o Tax | Interest | Penalty | Compounding | Total | CGST SGST/
name, if be ledger credit ST
not distributed ledger amount ut
available)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

Total

Note:
1) Relevant Section: Sec 79, Sec 107, Sec 112 and Sec 138 of CGST/SGST Act

2) Category mentioned in column 6 above shall be as follows :

(a) Category A : IGST amount recovered on demand under section 79 of CGST/SGST Act

(b) Category B : IGST amount deposited for filing appeal under section 107,112 of CGST/SGST Act
(c) Category C: IGST compounding amount deposited under section 138 of CGST/SGST Act
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Report GST STL - 04.01
Distribution of IGST amount where place of supply or taxable person could not be determined
[Sec 17 of IGST Act]

State/lUT
Year -
Month -
(Amount in Rs.)
Sr. no Distribution of IGST where POSnot | Distribution of IGST where taxable Total amount distributed
known person is not known
SGST/ UTGST CGST portion SGST/ UTGST CGST portion SGST/ UTGST CGST
portion portion
1 2 3 4 5 6 7
Total
Report GST STL - 04.02
List of taxable persons from whom IGST has been collected and place of supply could not be known
[Sec 17 of IGST Act]
(For column 2 and 3 of 4.01)
Year -
Month -
a) GSTIN of supplier
b) Amount of IGST to bedistributed .............
c) CGST Portion out of the amount mentioned at (b) .......
d) Baance amount to distributed among StatesUT’s (b-C) .....
(Amount in Rs.)
Sr No. State/UT to whom supplies | Amount of supplies Ratio of supplies SGST/ UTGST portion
were made in previous made to state of IGST
period
2 3 4 5
Total

Note - Apportionment isto done in the State/UT in same proportion in which supplies were made to each state

Report GST STL - 04.03
Distribution of IGST that has been collected where taxable person is not known
[Sec 17 of IGST Act]

(For column 4 and 5 of 4.01)
Year -
Month -
a) Amount of IGST to bedistributed .............
b) CGST Portion out of the amount mentioned at (a) .......
c) Balance amount to distributed among StatesUT’s (a-b) .....
(Amount in Rs.)
Sr No. State/lUT Amount of tax Ratio of Tax collected SGST/ UTGST portion
collected in previous of IGST
year
1 2 3 4 5
Total

Note - Apportionment isto done in theratio of tax collection in the preceding year.




[ 9T 11—Evg 3(i)] 9T T TSI ¢ STHIERO] 41

Report GST STL - 05.01
State-wise consolidated statement showing a summary wherein Integrated Tax paid by taxpayer has aready been apportioned but
subsequently the liability of Integrated tax of the taxpayer is reduced due to various provisions of the CGST Act, SGST Act and
UTGST Act leading to areduction in amount to be apportioned to Centre (Central Tax) and from State (State Tax)/Centre (Union
Territory Tax)
[Sec 17 of IGST Act]

State/UT/All -
Year -
Month -
(Amount in Rs.)
Sr. No. Description Reduction in amount
SGST/ UTGST CGST
1 2 3 4

1 Issue of credit notes by suppliers where supply not
eleigiblefor ITC as per section 17 of CGST Act,
SGST Act and section 21 of UTGST Act

(details coming from STL 5.02)

2. Reduction due to issue of credit notes to Composition
taxable person
(details coming from STL 5.03)

3. Reduction due to issue of credit notes to unregistered
persons
(details coming from STL 5.04)

4, Reduction due to refund of deposit made for filing
appeal alongwith interest

(details coming from STL 5.05)

5. Reduction on account of interest apportioned earlier
on account of mismatch of 1TC/Credit Note but now
reclaimed

(details coming from STL 5.06)

6. Amount apportioned on account of inter-State inward
supplies for which ITC was declared asineligible but
now becomes eligible

(details coming from STL 5.07)

7. Amount apportioned on account of recovery of
outstanding dues and subsequently refunded with
interest due to appeal order

(details coming from STL 5.08)

8. Reduction due to —
(& Amendment in returns, or
(b) Release of refund in specified categories
(c) Any other reason

of the amount already apportioned

(details coming from STL 5.09)

Total
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Report GST STL - 05.02
(for S.No. 1 of 5.01)

List of registered taxpayers who had made inter State supply of goods or services or both and the said Integrated Tax was already
apportioned as per provisions of section 17(2) of the IGST Act as the supply was not eligible for credit as per section 17 of CGST Act,
SGST Act and section 21 of UTGST Act. The demand was subsequently reduced due to issuance of credit notes/ ISD Credit notes to

taxpayers for the said supply
State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN of Trade name ARN Tax Credit Credit Amount of SGST/ CGST
supplier (Legal name, if period of | noteno. | notedate IGST UTGST portion of
not available) return involved portion of IGST
in the note IGST
1 2 3 4 5 6 7 8 9 10
Total

Relevant section - Section 20 and 34(2) of CGST/SGST Act

Report GST STL - 05.03
(for SNo. 2 of 5.01)

List of registered taxpayers who had paid Integrated Tax and the said Integrated Tax was already apportioned as the supply was made
to composition dealers, and whose demand was subsequently reduced due to issuance of credit notes to composition taxpayers

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. GSTIN Trade name ARN Tax Credit Credit Amount of SGST/ CGST
No. (Legal name, if periodof | noteno. | notedate IGST UTGST portion of
not available) return involved portion of IGST
in the note IGST
1 2 3 4 5 6 7 8 9 10
Total

Relevant section - Section 10 and 34(2) of CGST/SGST Act

Report GST STL - 05.04
(for S.No. 3 of 5.01)

List of registered taxpayers who had paid Integrated Tax and the said Integrated Tax was already apportioned as the supply was made
to unregistered persons, and whose demand was subsequently reduced due to issuance of credit notes to un-registered persons

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. No. GSTIN of ARN Tax period | Creditnote | Creditnote | Amount of SGST/ CGST
supplier of return no. date IGST UTGST portion of
involved in portion of IGST
the note IGST
1 2 3 4 5 6 7 8 9

Total

Relevant section - Section 34(2) of CGST/SGST Act




[ErT [—@vg 3(i)] AR <hT TS9T ¢ TR 43

Report GST STL - 05.05
(for S.No. 4 of 5.01)

List of registered taxpayers who had paid Integrated Tax and the said Integrated Tax was already apportioned, and whose demand was
subsequently reduced due to refund of pre-deposit and interest

State/UT -
Year -
Month -
(Amount in Rs.)
Sr.No. | GSTIN/ Trade Appea | Apped | Demand | Demand | Amount | SGST/ CGST | Amount | SGST/ CGST
Temporary name order order Order Order of IGST | UTGST | portion of UTGST | portion
1D (Lega no. date Number Date deposit portion of interest portion of
name, if made of IGST IGST accrued of interest
not for dueto interest
available) filing refund
gppeal of pre-
deposit
1 2 3 4 5 6 7 8 9 10 11 12 13
Total

Relevant section - Section 107 and 112 of CGST/SGST Act along with Section 56 of CGST/SGST Act

Report GST STL - 05.06
(for SNo. 5of 5.01)
Reduction due to interest apportioned earlier on account of mismatch of I TC/Credit Note but now reclaimed
(List of taxpayers)

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. GSTIN Trade Category of Original Date of Reclaim | Amount SGST/ CGST
No. name IGST Invoice original Date of Interest | UTGST | portion
(Lega availablefor | number/Credit | Apportionment reclaimed | portion | of IGST
name, if distribution Note number of IGST
not (mismatch of
available) | |TC/mismatch
of Credit
note)
1 2 3 4 5 6 7 8 9 10
Total

Relevant Section number: Sec 42(7) and Sec 43(7) of CGST/ SGST Act.

Report GST STL - 05.07

(for S.No. 6 of 5.01)

Reduction due to inter-State inward supplies for which ITC was declared as ineligible but now becomes eligible

(List of taxpayers)

State/UT -
Year -

Month -
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(Amount in Rs.)
Sr.No. | GSTIN Trade ARN Tax Invoice Invoice Amount Amount SGST/ CGST
name number Period | numberin datein of ITC of ITC UTGST | portion
(Lega of ARN | whichITC | whichITC | declared now portion | of IGST
name, if was was as claimed | of IGST
not declared declared ineligible as
available) incligible, | ineligible, earlier eligible
if any if any
1 2 3 4 5 6 7 8 9 10 11
Total

Relevant section - Section 17(5) of CGST/SGST Act

Report GST STL - 05.08
(for S.No. 7 0f 5.01)
Reduction due to recovery of outstanding dues and subsequently refunded due to appeal order and interest thereof
(List of taxpayers)

State/UT -
Year -
Month -
(Amount in Rs.)
Sr. GSTIN Trade Demand | Demand | Appeal | Apped | Amount of SGST/ CGST | Amount | SGST/ CGST
No. name Order Order Order Order | outstanding | UTGST | portion of UTGST | portion
(Lega Number date Number Date dues portion of interest | portion of
name, if refunded of IGST IGST dueto of IGST IGST
not dueto refund
available) appeal (col. 8)
order
1 2 3 4 5 6 7 8 9 10 11 12 13
Tota

Relevant section - Sec 79, 107, 112, 117 and 118 of CGST/SGST Act along with Sec 50 of CGST/ SGST Act

Report GST STL - 05.09
(for S.No 8 of 5.01)

List of registered taxpayers where the liability of payment of Integrated Tax is reduced due to an amendment in the amount payable
after the payment on account of rectification of return or who have claimed refund of supplies or any other reduction

State/UT -

Year -

Month -

(Amount in Rs.)
Sr. No. GSTIN/UIN Trade name ARN Tax period of Reduction SGST/ CGST
(Legal name, ARN dueto UTGST portion of
if not Amendment portion of IGST
available) of amount IGST
aready
apportioned.
1 2 3 4 5 6 7 8
Total

Relevant Section: Section 37(3), 38(5), 39(a) and 55 of CGST/SGST Act and section 16 of IGST Act
Note : Column (4) shall be given in the following categories
Category A : Reduction due to rectification of return
Category B : Reduction on account of refund to UIN holders
Category C : Reduction due to refund against exports or suppliesto SEZ
Category D : Reduction due to any other reason
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Report GST STL - 06.01
Settlement between Centre and State/UT on account of recovery made out of refund

State/UT -
Year -
Month -

(Amount in Rs.)

Sr. no. | GSTIN/ Demand Demand Refund Refund Amount of refund claimed under Act (CGST/SGST/
temporary 1D order no. order date order date UTGST/IGST/CESS)
number Tax Interest Penalty Fees Others
1 3 4 5 7 8 9 10 11
Amount of recovery made out of refund claimed Net amount to be Net amount to be credited to Centre
(CGST/SGST/UTGST/IGST/CESS) credited to State/UT
Tax Interest Penalty Fees Others Central tax IGST alc Cessalc
alc
12 13 14 15 16 17 18
Totd
Relevant Section: Section 79(1) and 54(10) of CGST/SGST Act
Report GST STL - 07.01
Consolidated Settlement Register for State/UT
State/UT -
Year -
Month -
(Amount in Rs.)
Sr. no Details Amount to be Amount to be Net Settlement
credited debited Amount
1 Settlement of accounts between Centre and State/lUT
relating to Returns (GST STL 1.01)
2. Distribution of IGST amount recovered,
compounding amount and amount of pre-deposit
(STL 3.01)
3. Distribution of IGST amount where place of supply
could not be determined (STL 4.01)
4. Reduction of the amount apportioned already due to
issue of credit notes, refund of deposit made for filing
appeal etc.
(STL 5.01)
5. Settlement between Centre and State/UT on account

of recovery made out of refund (STL 6.01)

Total
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Report GST STL - 07.02

Consolidated Settlement Register for Centre

(Book adjustment between CGST, IGST or Cess)

State/UT /All-
Year -
Month -
(Amount in Rs.)

Details

Amount
Credited

Net Settlement
Amount

Amount Debited

Book adjustment between CGST and IGST for a
State/UT relating to Returns (STL 2.01)

Distribution of IGST amount recovered, compounding
amount and amount of pre-deposit (STL 3.01)

Distribution of IGST amount where place of supply
could not be determined (STL 4.01)

Reduction of the amount apportioned already due to
issue of credit notes, refund of pre-deposit etc.

( STL 5.01)

Settlement between Centre and State/UT on account of
recovery made out of refund (STL 6.01)

Total

Notes:

Settlement of funds between Centre and States under section 53 of CGST/SGST Act and section 18 of IGST Act on
cross- utilization of credit of IGST for discharging liabilities of SGST/ UTGST, CGST and vice-versa shall be made
after filing of return irrespective of return status whether valid or invalid.

1

2)
3)

4)
5)
6)
7)

Apportionment of IGST will be done on the basis of valid return filed by the taxable person.

Apportionment of IGST borne on import of goods, under section 17 of IGST Act, will be done on the basis of

information received from Customs authorities.

Apportionment of IGST amount collected due to issue of debit note will be donein original tables.

Month represents the month in which apportionment is being done

Tax period represents the period to which the return or the information supplied by Custom authority pertains
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